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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO. 29/2018
N |

O.A. NO. 386/2016

IN THE MATTER OF:
Society for Protection of Culture, Heritage,

Environment, Traditions and Promotion

of National Awareness ...Applicant(s)
Versus

National Highway Authority of India & Ors ...Respondent(s)

AFFIDAVIT IN TERMS OF ORDER DATED 03.12.2019 PASSED BY
THIS HON'BLE TRIBUNAL IN EXECUTION APPLICATION NO. 29/
2018 IN ORIGINAL APPLICATION NO. 386/2016 BEING FILED ON
BEHALF OF NATIONAL 'HIGHWAYS & INFRASTRUCTURE
DEVELOPMENT COPRORATION LIMITED

" nghways & Infrastructure Development Corporatlon Ltd., having: its

Corporate Office-at 3™ Floor, PTI Building, 4, Parliament Street, New

Delhi-110001, do hereby solemnly affirm and state as under:

That I am the authorised representatlve of the Respondent Company
by way of the Authority Letter dated 27.02.2020 in the captioned

matter and I am acquainted with the facts and circumstances of the

present case and as Such competent to depose the present Affidavit
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on behalf 'of NHIDCL. The Deponent is duly authorised to file the

pr‘ésent C.omplia'nce Report :and the same has been filed on the basis
(l)f ‘information derived from the records maintained by the Regional
Offices of 'Na,tiohal‘ Highways ‘& Infrastructure Development
Corporation Limited. The Deponent has -been further authorised by
the Ministry of Road Transport & Highways to file the compliance

documents on behalf of the National Highways & Infrastructure

Development Corporation Limited (hereinafter referred to as

“NHiDCL”) and the same has been filed on the basis of information

derived from the dc;cuments received from the Branch Offices of
NHIDCL.

2. That the Hon'ble Tribunal yide order dated 03.12.2019 has directed

the NHIDCL to file the affidavit giving complete lnformat|on before

the next date.

manner on quarterly basis for last one year on State-wise numbers

and extent of encroachments, numbers and extent of
encroachmenits removed in the quarter for the last one year and

number of direct openings Creéted on national highways and action
taken. Similarly, details be provided ‘with regard’ to provision and

maintenance of green belt on either side of highways and survival
\ STRVP percentage of trees/saplings plants.
W0 SP\, n'.-:.-:_"'- (Yeu‘ : ] .
GG;O;YB\\XK\;\:JT:"“ The copy of the order dqted 03.12.2019 passed by this Hon’ble

Tribunal is annexed herewith and marked as ANNEXURE A/1.




J(22

4. It is respectfully submitted that the answering Deponent has taken
all possible steps in order to ensure the compliance of the
"directions issued by the Hon'ble Tribunal vide Order dated
03.12.20109.

5. .That the Deponent has compiled the requisite data as directed by

the Hon'ble Tribunal and is annexed at ANNEXURE A/2 (colly).

6. That the contents of the present affidavit are correct ‘and true to
my knowledge and is derived from the official records.
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Verified at New Delhi on this 27 /4 a?;k of February, 2020 that the
contents of the above affidavit are true and correct on the basis of the
information deriveq from t'he: records in the ordinary course of its
business.. No pért of it is false and nothing material has been concealed

therefrom.
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Item No. 02 ‘ | Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 29/2018
In
Original App11cat1on No. 386/2016

(With Report dated 30.11.2019)

Society for Protection of Culture, Heritage,
Environment, Traditions and Promotion

of National Awareness Applicant(s)
Versus
NationalgHighway Authority of India & Ors. ﬁ Respondent(s)
A , | \
Wf hearing: 03.12.2019 . : .‘
L, ' ERSON

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRF
: HON’BLE MR. JUSTICE S.P WANGDI, JUDICIATAMENM
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER}

:"2!". "‘ r For Applicant(s): Ms. Jyoti Yadav, Advocate b

For Rgspondent(s): Mr. Pinaki Misra, Sr. Advogate and:
1 & Shmgra Sethi, Advocate fot NHAI
f::; # - 3 "
e it ORDER HE: & g
-.-'I ‘; f 23 -fi( : e e, )
R | L <4 . Sy =g
,—*- { ﬁ.%g-‘ e o W

‘The 13? for con51dera. on is remedial ﬁtmn for [ rotection of

i onma@ ong the

expansion - plantaﬂon,\preventmg direct access to the

highways withm;t a'bye-lanes / exit r‘outes and regulating the opening
of access to the buildings from the highways without bye-lanes.

2. We may refer to the backgroﬁnd in which questions havé arisen. The
Appiicant approached this Tribunal for directions under Section 15 of
the NéT Act, 2010 to ensure mandatorly green cover on both sides of

highways on the pattern of notification dated 25.07.2012 issued by

the Town and Country Planning Department, Government of Haryana



under Section 5(4) of the Punjab Scheduled Roads and Controlled
Areas Restriction of, Unregulated Development Act, 1963. The
notification published Draft Plan 2031 AD for Sohna and provided
that “the eastern and western peripheral roads of 75m width has
been proposed with 100rﬁ wide green belt on outer sid¢ and SO0m
green belt on inner side. A minimum width of 60 meters has been
proposed for sector dividing: roads. The width of Gurgoan-Sohna-
Alwar road, Rewari-Sohna-Palwal (I;IH—71) road and Sohna-
Ballabgarh road has been proposed to be widened to 6dm with 50m

\._‘

mts of hlghwan either side. r‘\;ﬁ?&r reliance was placed on the
2(?09 Guidelinest [G“ﬁidelin-es' on Landscaping and Tree Plantation
(IRC:SP-21-2009) ptepared by IRC, stipulating .maintaining green
areas on the highways. Reference was also made to “Green Highways
(Plantation, Transplantation, beautification and Maintenance) Policy-

2015” (the 2015 Policy) of the NHAI further revising the said

guidelines.

1(2003) 2 RCR (Civil) 598 (DB)



4, On 05.09.2017, the application was disposed of by recording the
statement on behalf of the NHAI that the Green Highways (Plantation,
Transportatior.1, Beautificétion and Maintenance) Policy of 2015 will
be followed to ens’u‘re Plantation of green belts on both sides of the
roads wherever Government land was available, after leaving scope

for ekpansion. The NCT Delhi, State of Haryana and State of
Rajasthan were also directed to ensure such action. The State

Governments and all Local Authorities were to issue directions to the

Group Housing Societies, owners of commercial plots, offices, and
o ‘r’ 5.

"ggsidléfi ial blocks for plantation of the trees Ei;lI(:mgéﬁe: boundaries of

e
Pt

thiefplots and around the buildings. The State G /ern: ment and Local

..L__ e - .":
Pres‘ept execution application seeks enforcement O
“J_ .. : T
s 3 T . _‘ f {' f
direetions. gt s
r f ¢ &F £

X =y
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The m‘?%'fégr was further -'ewed on 21.05.2019 wit '

iken‘for

with ‘Suszafhable ‘,- velopment’ principle?
i S

ii) Whether pfogi%SS of femoving encroachments to achieve the

consisten

object of leaving the highways free from direct access and
leaving sufficient space for plantation is sufficient or any

T(

further steps are required?

7. The Tribunal found that the steps taken for maintenance of green

belts on both sides of the highways and for. removing encroachments

—



were not adequate in absence of effective institutional mechanism to

monitor compliance of such norms.

8. Accordingly, following directions were issued:

24.

Accordingly we direct the Secretary MoEF&CC in collaboration
with Secretary MoRTH to evolve an effective monltormg
mechanism at national level with the object of ensuring
maintenance of Green Belts on both sides of all Highways upto
specified distance, there is no construction upto specified
distance, there’is no direct access to the Highway, there is no
encroachment and buildings on roadsides are regulated in terms
of environmental norms so that no air/water pollution or
encroachment of Highway is caused. For this purpose,
MOEF&CC may collect the requisite data in respect of National

«Highways from NHAI and in respect 0f . State Highways from

2 Wrespective States and UTs. The data’ ‘_ the State may be

wiii) Extent of -access directly allowe,g fromﬂ"ﬁ- 1

compiled by the Chief Secretaries of Sta e<‘/ ULs in coordination
with their respective Environment, Foresis , Public Works
Departments. We' suggest that data should™ e compiled with
reference to the following: i,

i) . Extent of encroachment and action plan f@tts—removal

ii) Provisions “for leaving space up to a parﬁcular distance

from the road for expansion and for plantaaon

r_'_'hway to
buildings and ensuring that there is-rio direct'access to the
road obstrugting existing or potential- Plantanon

“=iv) Buildings=near roads upto a s;gecy’ted’«*xgbs;ance are

regulatedsitg, en.sure that no air, water or othgwollutzon is
23 caused, and no“encroachmen gkes place. or space on
'nt of activities of, S&'Ch butld gs

wtation carried o

green belt on

w) %thay Where no space LS le for eﬁ;unng

ng ag, m]ec;s ..on PPP mo
cannot be done accordmg to N

green plantation

26.

27.

‘ henceforth
ii) Policy with regard to Highways already constructed or in
progress where space 1S available;
iij)  Policy with regard to Highways where constructions have

already been made with regard to dwzswn in nature of

construction and legality thereof
The MoEF&CC may lee an affidavit within two months.

Member (Administration), NHAI may file further affidavit about
the extent of encroachment on National Highway, action plan for
removal of such encroachment, extent of plantations, extent of
access directly allowed from highways to buildings, requirement

———

~—
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of distance from highways for construction and indicating the
status of preparation and execution of action plans by individual
teams to ensure green work development and status of removal

of encroachment by Task Force constructed by NHIDCL.”
9. Compliance affidavit has been filed on behalf of the NHAI and
NHIDCL which furnishes some information on the subject but the
same is not adequate. Let further affidavit be filed giving complete

]
information before the next date.

10. The information also be provided in brief in a tabulated format giving
details in cumulative manner on quarterly basis for last one year on

numbers and

_ggand number of direct openings created on natio’@%?f, ways and

. ﬂﬁ‘\% _

&
=
¥
13 ‘*‘ e
e

~ " . v
}:Similarlly, details be provided with reg;"gl to .‘i)fb;ision and
rnaj.\-;&xance of gl’;een‘_"'l‘.;e% olwéijher side of é%g’hway 'ﬁsurvival

J - ercent#e of trees‘;{.s;;% igs planted. 5
“ a & #8

A M?)EEQ?C has @%ﬁkﬁd aner ;Sgponswtsoever nor is

- 3 B . -
~n‘%:g‘pl-e,;'éi]_;mecl tO@B%‘@SF ppPoﬁmmtyv i's‘ gr i_. ors ompliance and
ﬁlgg—ﬁ response failing which th_g;___.; tary concerned may

remain present on the next date. MOEF&CC may coordinate with

NHAI and cohcernied States/UTs or any other concerned authority.

11. We are informed that NHIDCL is a sebarate corporate identity.
Accordingly, NHIDCL may file a separate status report on the subject

on similar lines before the next date.

12. A copy of this order be sent to NHIDCL and MoEF&CC by email for

compliance.



List again on 28.02.2020.

December 03, 2019
Execut1on Application No. 29 / 2018
igin. Apphcatmn No. 386/2016

Adarsh Kumar Goel, CP

S.P Wangdi, JM

. Dr. Nagin Nanda, EM
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Annexure - N1

Detail of NH Stretch wh Extent of Encreachment Removed Status of Encroachment
S.NO. State etail o retch wnere
encroachment has cccurred No. of Area of No. of i Pending with Distriet
Encroachment .| Encroachment Encroachment |* Encroachment Administration
- ]
43%23&5 i L Pharmacy
Jfﬁgg%ﬁs 3 100 Residential Building
432.?::8?;;35 I 34 Pump House PHE
4;1;_:1_:558(1){:1)5 1 320 Residential Building
4-11;_?228(155 | 300 Residential House
4_11;::;13(335 l 400 Residential Building
- 4;‘813;565(})Q$S | 1260 Petrol Pump
419+350 to " c
4194400 LHS : IS0 B |
3+
1 NUMALIGAR| ;‘;433‘;;‘; . | 80 Boundary Wall
- H-JORHAT i
e ! 30 Temp.Boundary Wall
423+510 LHS 5 a
4:3?2;% ?.;:)S 2 1050 Residential Building
' 435237832125 ! 100 Residential Building
4:;3--1'-(())3 ?.t}-c;s : " School
444+450 to
444+500 RHS 4 350 Shops
+ . .
42:31 51(())?_:_(;5 I 240 Residential Building
446+150 t =
449+200 L}jl)s i 500 School Boundary Wall
451+440 10 - .
451+480 LHS ! 390 Residential House
_ TOTAL 20 5044 3 1020
453+000 to I ’
453+050-RHS - Shop
453+050 to 1 )
453+070-LHS D Shop
453+100 to i
453+120-RHS ' 2 Shop.
453+150°t0
153+200-RHS 3 27 Shop
453+200 to T )
453+220-LHS 2 Shop
453+520 to
@- 453+600-RHS = 120 Shop
453+600 to
Pl = 453+700-LHS i "l Hotel
L-.f( N B N 4534700 to ; -
- [P~ 5 453+750-RHS Shop
¥ R i 454+020 to i y
engf &t 454+050-RHS i Shop
‘ 455+300 to ] By
455+350-LHS £ ) Shop
455-+700 to i -
455+750-LHS = Shop
457+320 10 , 0
457+400-LHS . Shop
457+400 to
457+500-LHS 2 100 Shop
458+120 to I N :
458+150-RHS 25 Shop
460+720 1o
460+750-RHS 2 70 Shop
461+550 to ] —
461+600-RHS 30 Shop
462+100 to 4
462+200-RHS 50 Shap
462+390 to 8 5
462+500-RHS ) Shop
462+500 io ;
] o Shop

462+520-RHS




B
J730

4236_3:3181:3 ' 24 Shap
I : 7s | oo
425:;308-3133 ) 18 Shop
42?1333-01:35 ! S - Shop
422:;281:5 b s 24 | . Shop
. . 422E;§(())-()gt}(1)s - 10 Shop
éggf;;(;-()Lﬁs ) e 3 Shop
4286$51§-0L:s 2 1§ | Shop
4223;59(;01_:{)5 ’- 3 Sh@
- 4%3:35-01“;35 i e Shop
JORHAT- 4'?073::3-(;}:{)5 2 ii20 | Shop
) JHANJI RS 1 12 : Shop
470+650-RHS
4; 1741-32(())1:8 2 100 Shop
i1 ' N | ot
4;;17:;-273'01-:-(;5 I 30 Boundary Wall
. 4:27358-01.;?13 g i Shop
4;2?;578-(;,& . 69 Shop
o i 3 125 Hotel & Shop
4;373;71271;35 10 400 Shop
4:3743-;2()[-0Ltl-(;s i 120 Shop
4:113233_35 ! . 20 Hotel
4"7“::;-881:)[8 2 120 Shop
4;47:;3(?3233 ) o120 - Shop
i
4;57352(())323 3 % ' Shop
4;67:, ggg-?z:s : 60 Shop
4;673593-(;;;5 ] 30 Shop
4:77:;528%35 : 30 Shop
. 4;771;75(())-(:1:3s 3 100 Hotel
4:';3;:(?-(;{;35 2 36 Hotel
4:772;{?;-0&:5 g 52 Shop
4;972 ;. slg-OL:s 1 36 Hotel
4232223-0&35 2 1136 Shop
4353;;)2—(;25 2l - 700 Shop
43338?3133 15 400 ' Shopé& Hotel
il . )\\ : 43(?-?;—;3-0L;38 10 300 Shop & Hotel
\ U\ — 481-+360 to z » - -
g ~|_481+450-LHS
<. SR i\i}\’\'—e i}’ 4:283;‘507-(:{;?15 I ) 50 Kaccha Hoyse
Ggner 3\7\&? Fi;-,%: L 482+950 to 3 N
B 483+010-LHS ‘ Shop
4;;31:52(())-0&?[8 : | 225 Hotel
4:?-?;57(?-0[ ,‘lfi)s 4 45 | Shop
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488+560 to )
488+750-LHS i = Shop
TOTAL 242 7397
ORI Shop, Boundary Wall,
HANJI- RCC Bridge, Lang,
DEMOW 466 (4.337 KM) - 17.5 Ha 2250 (39.632) 264 Ha Schopl Gate, Gate.
Culvert etc.
" DEMOW- '
31 (2.109 Km - 8.3 Ha 105 Nos. 161.4 Ha Building, Land, Gate etc.
MORAN ( ) 9. Land, G
MORAN- .
- Nil Nil 18 Nos. 114.4 H
BOGIBEEL ¢ —
NH-37 From
1B Al
D le;fs SRH 583.420 Km to 1 3000.00 sq.m . o .
583.920 Km
SRR SR ) R R A S T R 5
i ]
A ‘—'———‘
:c.; 2t ‘vﬁ‘ > I’_/“\ Ve
L Ager (Tae
CL
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Annexure - N4
. - 0ld Plantation during
i 1 f *P| d (April, 2 t t, 2019 .
S. No R;fgf'i::: PlUs Noo.PIants lanted (April, 2019 to August, 2019) December, 2018 to | Cymylative Plantation
i March, 2019
Median Avenue Total :
ED(P), Jorhat
1 : 20 0 20 0 2
Guwahati (BO) 0
&~
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~ State:Assam

Annexure - N5

Name of the Project

Length

Configuration

ROW

No. of Plants to be planted (2019-20)

Contractor

Gowt,

Private

Rehabilftation and
augmentation of the four laning
of Numaligarh to Jorhat
Section from Km 402.50 to Km
453.00 of NH-37 - except
construction ~ of  Dergaon

Bypass from Km 426.800 tol|

Km 437.420 in the State of
Assam under SARDP-NE
Phase ‘A’ Project on EPC basis

39.72Km

2 lane to 4 lane

60Mtr

1000No.s

Four laning of Jorhat to Jhanji
section of NH-37 from Km
453.000 to Km 491.050
(Design Km 453.000 to Km
490.800) in the State of Assani
under EPC basis

37.800 km

2 lane to 4 lane

60m

Four laning of Jhanjhi to
Demow section from km.
491.050 to km. 535.250 of
NH-37 in the state of Assam
under SARDP on
Engineering  Procurement
and Construction (EPC)
Mode.

44 Km

60 m

Nil

Nil

Nil

Four laning of Demow to

end of Moran By pass| '

section from km. 535.250 to
km. 561.700 of NH-37 in the
state of Assam under
SARDP on Engineering
Procurement . and
Construction (EPC) mode.

26.9 Km

60 m

- Nil

Nil

Nil

Feur laning of End of Moran
L oass from (km. 561.700)
to Bogibeel junction near
Lapetketa (km. 580.778) of
NH-37 in the state of Assam
under SARDP ‘' on
Engineering  Procurement
and  Construction (EPC)

19.078 Km

60 m

Nil

Nil

Nil

Re-Alignment of NH-37 from
Bogibeel Junction at Km.
581,700 to 59.147 under
SARDP-NE(Total Length
15.447 Km) il the state of]
Assam (Dibrugarh Bypass)

15.447 Km

2-Lane

(1) 45.00 m for
1.72 Km

(2) 60.00 m for
13.72 Km

300 nos.




) Annexure - N1
Encroachment Details of National Highways under Jurisdiction of NHIDCL '
' Extent of Encroachment Removed
Details of NH Stretch where ! Status of
S. No. State ) No. of Area of No of Area of
encroachment has occurred Encroachment
Encroachment | Encroachment | Encroachment | Encroachment
Project Yet to be
1 N R NH-37 52 1.274 Hact.
(AN ESEaTE s Terminated cleared
2 Rangagara Kaliabor Tiniali NH-37 52 7540 Sgm Nil Nil -
]
3 Kaliabor Tiniali Dolabari NH-37A Nil Nil Nil Nil -
Dolabari Jamuguri
“ 4 Nil NA NA NA NA
Assam, NH-37A and NH-52
Tezpur
5 Jamuguri Biswanath Chariali NH-52 49 8.06 Hact. Nil Nil Still Exist
6 Biswanath Chariali Gohpur NH-52 162 1.5 Hact. Nil Nil Pending
Compensation
7 Gohpur Holongi NH-52A Nil Nil Nil - Nil -

Y. C. SRIV

Cenerzl Man

NHIDCL

[

228
1034
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Annexure - N4

Summary of Plantation Data Recaived from ROS of NHIDCL
s. No. Regional Offices BO No. of I"Iants Planted (April.2019_ to Defcn}zmlfr, Qld Plat:ntatlon Cumulaf,we
Median Avenue Tofal during Plantation
Guwahati,
. N Not
1 Nagaon Rangagara ot | © Nil Nil Nil
Commenced Commenced
NH37
Guwahati, Not Not . !
2 Rangagara Kallabor « Commenced Commenced il L ol
Guwahati,
3 Kaliabor Dolabari 30 0 30 NIl 30
NH 37A
&
Guwahati,
4 Dolabari Jamuguri Nil Ni) Nil Nil Nit
NH37A and NHS2 Tezpur
Guwahati,
5 Jamuguri Biswanath Nil Nil Nil Nil Nil
Charlall NHS52
Guwabhati,
) Biswanath Chariali Nil Nil Nil Nil Nil
Gohpur NH52
7 Guwahati, NI 0 . . .
Gohpur Holongi i Ni Nil Nil Nil
S i === e —— - —

N

HInEy (T
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Annexure - NS
Availability of Space for Plantation in NHIDCL
' .of P I 2019-
S.No Name of the Projects Length Configuration ROW B R
T ! (Km) 0 5 (m) Contractor Govt. Private
Nagéon Rangagara Km.
1 278.60 to Km 297.00 of 18.4 4 Lane 45m Terminated -
NH37
Rangagara Kaliabor Not
2 Tiniali Km 297.00 to Km 18.315 4 lane 45-50m Commenced -
17.30 of NH37A Sl
|
- |
|
|
Kaliabor Tiniali Dolabari
3 Km 0.00 to Km 17.30 of 17.3 . 4lane 30/60 * 10" - -
NH37A ’
Dolabari Jamuguri Km
4 17.30 of NH37A to 18.81 4 Lane 60/90 To be decided after completion of Civil work.
KM=m 208.00 of NH52 ‘
Jamuguri Biswanath
S Chriaali Km 182.00 to 26 4 Lane 45 to 60m - - -
Km 208.00 of NH52
Biswanath Chariali
6 Gohpur Km, 208 to Km, 57.5 4 Lane 60m - - -
265.50 of NH52
Gohpur Holongi Km
3 . 45t0 63
7 264.10 of NH52 and Km 10.08 4 Lane 60 to 483 - E -
20.370 on NH 52A ' ORESil
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' Annexure - N1
Encroachment Details of National Highways under Jurisdiction of NHIDCL
Details of NH Stretch where Extent of Encroacr_\m_e_nt : Rremoyfd -
S. No. State No. of - Area of No of . - Area of Status of Encroachment
encroachment has occurred .
Encroachment Encroachment Encroachment Encroachment
il Mizéram l ' - - - ) -
Rt “IZEE SR T R SRR Uy e g o T ) \
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i
: o S State’: Mizoramvizotos i = g et 3
_ Annexure - N4
Summary of Plantation Data Received from ROs of NHIDCL '
Regional * No. of Plants Planted (April,2019 to December, 2020) Old Plantation during
S. No. BO Cumulative Plantation
0 Offices Median Avenue Total Decemb.er, 2018 to |Cumulative Plantatio
_ April, 2019
1 | Ro-Agartala | Aizawi Nil Nil il il RLlCIE0F nteclovH
19-20)
Eﬁ.ﬁﬁaﬁﬁ sk e P Feil T ;-S.-‘\: e b .
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. X State: Mizoram
Annexure - N5
Avallability of Space for Plantation in NHIDCL
. L lh ROW No. of Plants to be planted (2019-20})
S. No. Name of the Projects (e;::; Configuration (m) -
Contractor Govt. Private
Aizawl-Tuipang NH-2
. 2L+ P.S. 24 - - -

! (Old NH-54) PKG-1 59.919 L

Aizawl-Tuipang NH-2

. 2 .S, 4 - = -

2 (Old NH-54) PKG-2 53.622 L+P.S 2

Aizawl-Tuipang NH-2 )
3 ¢ 42, 2L +P.S. 24 . - .

(Old NH-54) PKG-3 &

Aizawl-Tuipang NH-2 .
4 (Old NH-54) PKG-4 44.965 2L+ P.S. 24 . = -

Aizawl-Tuipang NH-2.
5 (Old NH-54) PKG-5 36.401 2L+PS. 24 - . .

Aizawl-Tuipang NH-2 .
o (Old NH-54) PKG-6 47.272 _ 2L+ P.S. . 24 = 5

Aizawl-Tuipang NH-2
7 . (Old NH-54) PKG-7 40.344 2L+P.S. . 24 - - ,

)

Aizawl-Tuipang NH-2

3 (Old NH-54) PKG-8 42.821 2L+P.S. 24 = . -
o R st 3
(D )
\—
7. C. 8§

General Manz
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B i s v ik . State: Nagaland T s
- i Annexure - N4
Summary of Plantation Data Received from ROs of NHIDCL

HESEES] No. of Plants Pianted (April,2019 to December, 2020) Old Plantation during

S. No. eglona BO . December, 2018 to | Cymulative Plantation
Offices Median Avenue . Total
) April, 2019

NIL

Y. C. SRIVASTAVS
General Manager (Tect

NHIDCL



State': Nagaland

Availability of Space for Plantation in NHIDCL

S. No.

Name of the Projects

Length
{Km)

Configuration

ROW
{m)

No. of Plants ta be pi

i (2019-20)

Contractor

Govt.

_ Private

|Four laning of exIsting Dimapur-Kohima

road from deslgn km 123,840 to km
138,775 (exlsting km 124.10 to km
140.00) excluding Dimapur & Kohima
Bypass, In the State of Nagaland under
SARDP-NE through an Engineering,
Procurement & Construction (EPC)
Contract.

14.93

4-Lane

Four laning of existing Dimapur-Kohima
road from design km 138.775 to km
152.490 (existing km 142.00 to km
156.00) excluding Dimapur & Kohima
Bypass, in the State of Nagaland under
SARDP-NE through an Eagineering,
Procurement & Construction (EPC)
Contract.

13.715

4-lane

Four laning of existing Dimapur-Kohima
road from design km 152.490 to km
166.700 (existing km 156.00 to km
172.90) excluding Dimapur & Kohima
Bypass, In the State of Nagaland under
SARDP-NE through an Engineering,
Procurement & Construction (EPC)
Contract.

14,21

4-Lane

Cu_  uction of Four/Six faning from km
132.375 1o km 153.058 (Total naw

allignmenit Jength 20.882 km) of Dabaka
Bimapur section of NH-36 & NH-35 in
the state of Nagaland on EPC bagis.

20.68

4-Lane

45

4729 |

4496

4595

800

Construction of 2-lane with hard
shoulder of Pfutsero-Phek on EPC basis
from existing km 00.00 to Km 19.90
(Design km 0.00 to km 20.00) (Design
Length - 20.00 km) in the State of
Nagaland under SARDP-NE.

20

2-lane

Construction of 2-lzne with hard
shoulder of Pfutsero-Phek on EPC basis
from existing km 00.00 to Km 19.90
{Design km 0.00 to km 20.00) {Design
Length - 20.00 km) In the State of
Nagaland under SARDP-NE.

20

2-lane

Construction of 2-lane with hard
shoulder of Pfutsero-Phek on EPC basis
from existing km 40.090 to Km 65.30

( 1 km 40.00 to km 62:558) (Design
Length - 22.558 km) in the State of
Nagaland under SAR?PANE‘

22.55

2-Lane

Construction of Two -lane with hard
shouldrs of Chakabama-Zuheboto road
on EPC basis from existing Km 00.000 to
Km 25.760 { Design Km 0.000 to Km
25.000 Km) (Design length-25.000 Km)
in the state of Nagaland under SARDP-
NE

25

2-lane

Construction of Two -lane with hard
shouldrs of Chakabama-Zuheboto road
on EPC basis from existing Km 25.760 to
Km 52.370 (Design Km 25.000 to Km
50.000 Km) (Deslgn length-25.000 Km)
in the state of Nagaland under SARDP-
NE

25

2-Lane

24 t0 45

2000

2000

2260

2500

2500

10

Four/Six Laning of Daboka-Dimapur
section (Dimapur Bypass) design
Km.118.050 to Km 132.375 (Total New
Alignment length of 14.325) in the state

of Assam under SARDP-NE on EPC
basis.

14.325

4-Lane

60

3000

=

General Mana

o

1L

ger (Tec
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Annexure - N1

Detalls of NH Stretch where Extent of Encroachment R_e_moved
S. No. State No. of Area of No of Area of Status of Encroachment
encroachment has occurred
: Encroachment Encroachment Encroachment Encroachment
1 Meghalaya - - - - -
- it TR gy by e S " i .-.::H—*i e — b
ST ST - die S A ey e - £
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W i T A T e AR LD A Stater Meghalaya i A= dlo Songe g L ) 3 P
Annexure - N4
Summary of Plantation Data Received from ROs of NHIDCL _
Regional ( No. of Plants Planted {April,2019 to December, 2020) Oid Plantation during
S. No. B! | BO ' * December, 2018 to | Cumulative Plantation
_Off'ces Median Avenue Total April, 2019
Shillong - o .
. . . . Nil (To be planted in
Meghal Nil Nil Nil 1
(Meghala i i i Ni FY 19-20)
ya). - e — — - - - — — T — - — . - — e : > y - = =
k2 Gl RSzt St - 4 S
LHIDCH
o~
]
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oA IR e e Y i A Ag L/ State: Meghalaya * 0~ 8 i v £ PES
Annexyre - N5
Avallabllity of Space for Plantation in NHIDCL
Lensth RO No. of Plants to be planted (2019-20)
S. No. Name of the Projects (:::) Configuration (m)
Contrastor Govwt, Private
1 Tura to Dalu (NH-51) 51.54 Two laning with 20m-30m < - ;
paved shoulder
T . lani ith
. wo laning wi
2 Silchar-Badarpur (NH-53) 4,77 T 20m-30m 166 - -
. Four laning with
3 Balachera-Harangajao (NH-54E) 25.25 paved shoulder 45m 1998 (approx) - -
o e .. Two laning with '
4 R - g . - - - . -
a anikor-Nongjri (SH-04) 33.25 Earthen shoulder 20m-30m
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P = R SRR T stote v Arunachal Pradeshions S BN L R T
. Annexure - N1
Extent of Encroachment Removed j
Detalls of NH Stretch where
S. No. State € ° . No. of Area of No of Area of Statys of Encroachment
encroachment has occurred .
Encroachment Encroachment Encroachment Encroachment
Arunachal )
1 - Nil Nil Nil -
Pradesh ;

General Ma

ager (Teciw

NHIDCL
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B M WS04 state: Arunachal Pradesh oo e

Annexure - N4

Summary of Plantatlon Data Received from ROs of NHIDCL

Regional No. of Plants Planted (April, 2019 to December, 2020) Old Plantation during
S. No. eg. BO | December, 2018 tq | Cumylative Plantation
Offices Median Avenue Total April, 2019
1 Itanagar Namsai - - - - =
% s T =TT g ] — - T — - e
ST R he S0P E
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State: ArunachalPradesh .~ -

Annexure - N5

Availability of Space for Plantation in NHIDCL

S. No.

Name of the Projects

Length

Configuration

ROW
{m)

Ne. of Plants to be plantad {20:!.9-20}

Contractor

Govt.

Private

2 laning of Mahadevpur-Burishihing
road section of NH-52B from km 0.00 to
km 25.135 in the state of Arunachal
Pradesh package of SARDP-NE. *

{Km)

15.135

2L

24m

2 {aning of Bprdumsa-Namchik road
(Buri Dihing-Jairampur) road on NH-
528, (new NH-218) from km 0.15
{starting chainage near Buri Dihing
Bridge) to km 22.380 (length 22.23 km)
in the State of Arunachal Pradesh
under Arunachal Pradesh package of
SARDP-NE on EPC basis.

22.23

2L

24

2-Laning of Akajan-Likabali-Bame Road
from design km 12.00 to km 33.00 on
EPC basis under SARDP-NE in the State
of Arunachal Pradeash

21.00

2lane

24

1128

2-Laning of Akajan-Likatali-Bame Road
from design km 33.00 to km 65.81 on
EPC basis under SARDP-NE in the State
of Arunachal Pradesh

32.81

2 Lane

24

1880

2-Laning of Akajan-Likabali-Bame Road
from design km 65.81 to km 91.928 on
EPC basis under SARDP-NE in the State
of Arunachal Pradesh

26.12

2 Lane

24

3031

2-laning ofJoram-Kquriang Road with
paved shoulder (NH-713) from design
km 20.00 to km 32.05 on EPC Mode

u SARDP-NE in the State of

A chal Pradesh

12.05

2 Lane

24

386

2-Laning of Joram-Koloriang Road with
paved shoulder (NH-713) from design
km 32.05 to km 44.00 on EPC Mode
under SARDP-NE in the State of
Arunachat Pradesh

11.95

2 Lane

24

386

2-Laning of Joram-Koloriang Road with
paved shoulder (NH-713) from design
km 44.00to km 59.363 on EPC Mode
under SARDP-NE in the State of
Arunachal Pradesh

15.36

2 Lane

24

144

2-Laning of Joram-Koloriang Road with
paved shoulder (NH-713) from design
km 59.363 to km 77.363 on EPC Mode
under SARDP-NE in the State of
Arunachal Pradesh

18.00

2 Lane

24

230

10

2-Laning of Joram-Koloriang Road with
paved shoulder (NH-713) from design
km 77.363 to km 92,363 on EPC Mode
under SARDP-NE in the State of
Arunachal Pradesh

15.00

2 Lane

24

230

11

2-'  ‘ng of Joram-Koloriang Road with
4 shoulder (NH-713) from design
km 92,363 to km 107.363 on EPC Mode
under SARDP-NE in the State of
Arunachal Pradesh

15.00

2 Lane

24

230

12

2-Laning of Joram-Koloriang Road with
paved shoulder (NH-713) from design
km 107.363 to km 122.353 on EPC
Mode under SARDP-NE in the State of
Arunachal Pradesh

14.99

2 Lane

24

230

13

2-Laning of Joram-Koloriang Road with
paved shoulder (NH-713) from design
km 122.353 to km 138.389 on EPC
Mode under SARDP-NE in the State of
Arunachal Pradesh
: e T

LR e {1

16.04

2 Lane

24

482

Ya Cs SRIY

o [ AVF

Gensral Manager {(Tec?

NHIDCL
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National Highways & Infrastructure: Development Corporation Limited . =
Ministry of Road Transport & Highways, Govt. of India BUILDING INFRASTRUCTURE BUILDING THE NATIQN
3rd Floor PTI | Buiding, 4-Parliament Street, New Delhi-110001, +91 11 2335 1282, www.nhidcl,com : CIN: U45400DL2014G Q1269062

.~ APUBLIC SECTOR UNDERTAKING ;.

No. NHIDCL/ Green Highway/NGT/20]8-19
- | Dated: 27" February, 2020

TO WHOMSOEVER IT MAY CONCERN

The Competeht Authority, hereby authorizes Shri Yogesh Chandra Srivastava,
General Managér (Tech.), National Highways 81 Infrastructure Development
Corporation Limited, New Delhi, to execute énd sign Affidavit, Applications,
Reply, Vakalatnama and other necessary pleadings, etc., in the matter titled

Society for Protection of Culture, .Heritage, Enviijonment, Traditions and
Promotion of National Awareness Vs National Highway Authority of India &
Ors, before the Hon’ble. National Green Tribunal, Principal Bench, New Delhi.

(Ma{sm;)

Dlrector (Admin & Finance)

HATST HETH, wany. v S,
MANOJ SAHAY, |AgAS

(7. 7 Re) wgw wivE wn

Director (Admin. & Fin.) Joint Secretary (loval]

. u:«la}.‘l?‘mgmﬂ-u'.':““ n Linited

kL T
‘Ministry of
nis Mmhwaya



VAKALATNAMA /

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI '

IN THE MATTER OF:

Society‘ for Protection of Culture, Heritage, ° .
Environment, Traditions and Promotion
of National Awareness ...Applicant(s)

VERSUS

National Highway Authority of India & Ors | _ ... Respondent(s)

KNOW ALL to whom these presents shall come that, I, Yogesh Chandra Srivastava, General Manager (Tech.), the
Authorised Reﬂresentative of National Highways & Inffastructure Development Corporation Ltd, the Applicant herein in the
above matter and do hereby appoint. '
' Ms. Sonal Rawat
Advocate
(Enrol. No.1858/2015)
A-87, Defence Colony,New Delhi-110024
M. No. 9821210994
[hereinafter called the ‘Advocates’ to be the Advocates in the above noted case and authorize them].

T nct, appear and plead in the above noted case in this Court or in any other Court in which the same may be tried or heard
a. also in the Appellate Court including High Court, subject to payment of fees separately for each court by me/us.

To sign, file, verify and present pleading(s), appeal(s), cross-objection(s) or petition(s) for executions, review, revision,
withdrawal, compromise or other petitions or affidavits or other documents as may be (>=med necessarv or vrover for the
prosecution of the said case in all its stages subject to payment of fees for each stage. s i

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or dis
any manner relating to the said case.

To take out execution proceedings.

To deposit, draw and receive money(ies), cheque(s) and grant receipt(s) thereof and to ¢
may be necessary to be done for the progress and in the course of the prosecution of the &

To appoint and instruct any other Legal Practitioner or person authorising him to exer
conferred upon the Advocate whenever he may think fit to do so and sign the power of a

d I/we the undersigned do hereby agree to ratify and confirm all acts done by the i e
matter as my/our own acts, as if done by me/us to all intents and purposes.

And I/we undertake that I/'We or my/our duly authorised agent would appear in Court on ali hearings ana wit. Lito.t. 1€
Advocates for appearance, when the case is called.

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us be paid to the
Advocate remaining unpaid they shall be entitled to withdraw from the prosecution of the said case until the same is paid up.
The fee settled is only for the above case and above court. 1/'We hereby agree that once the fee is paid, I/'we will not be
entitled for the refund of the same in any case whatsoever.

IN WITNESS WHEREOF I do hereunto set my hand to these presents the contents which have been understood by me/us on
this 2-7 #fday of February, 2020.

Accepted, subject to the Terms of Fees.

Advocates Client(s)

"

/50



BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION - OF 2019

i

INTHE MATTER QF:=
__g@(..ﬁf‘/dﬁj .-L{_.q ?}}0.%9( _Qfﬂ/( Oé’ ':’\U“O ;7““‘?&_, _l-f";?,,%%7 l";
Suviremend, TradiSons avd Prewebrinu
bl rcamnerd © .. APPLICANT

Y ‘oo, :
Tndile 4 A ...RESPONDENTS

PROOF OF SERVICE

S. NO. . ADVOCATE NAME " SIGNATURES

' Ms sza'ﬁ'f )’oM | * ‘“\ b\/

— 3

S

1S/



